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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Origindl Jurisdiction)

WEDNESDAY, THE THIRTIETH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE J. SREENIVAS RAO

WRIT PETITION NO :30547 OF 2024

Between:

AND
1

Faiza Khanam,_Dlo-, Mqhd Rahmath Ullah Khan, Aqed about 1B years, Occ.
Student, Res. 1 8- 1 2-4 1 9 lM I 560, Haf ez Baba Nagar,"Banatrguda, F|VO"%Oa-O'_
500058, T.S

...PETtTtONER

lhe,|tg!e of Telangana, represented by its principal Secretary, Medical and
Health Family well fare Department,.se'cretariat Buildings, Hydbrabad

Kaloji Narayana Rao University of Health Sciences, represented by its
Begistrar, Warangal.

...RESPONDENTS

2

Petition under Article 226 of the constitution of lndia praying that in tho
circumstances stated in the affidavit fited therewith, the High 

'cJurt 
may be

pleased to iss-ue a.n appropriafe wril, order or direction more 
-pa(icularly 

one in
the nature of writ of mandamus declaring the action of the respondents
particularly the 2nd respondent in not considering the petitioner request for
admission/counseling into undergraduate AyUSH Courses i.e,, BA'tt/S and
BHMS, for academic year 2024-2025, under A, Category Competent Authority
Quota for next phase of counselilg and list the petitioner name in the eligible
candidates lisl, for admission into BAMS 86 BHMS, course, as illegal, arbitiary,
un constitutional and consequenfly direct the respondents to considlr and pormi!
the petitioner for admission/counseling into undergraduate AyUSH courses i.e.,
BAMS and BHMS, for academic year 2o24-2025, under A category competent
ly.t-h-o^ritl Qtlota for next phase of counseling, for admission ;-nto enMb ano
BHMS, Course.



lA NO: 1 OF 2024

Counsel for the Petitioner; SRI L. RAM SINGH REPRESENTING FOR
SRI ABDUL SAGEER

Counsel for tfte Respondent No..l: Gp FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRI G. RAVI REPRESENTING FOR
SRI A. PRABHAKAR RAO, SC FOR KNRUHS

The Court made the fotlowingt ORDER

Petition under Section 15'l cpc praying that in the circumstances stated
in the affidavit fileo in support of the petition, the High court may be pleased to
direct the 2nd resp,tndent to consider the petitioner request and liit the petitioner
name in the eligible candidates list, for adm ission/cou n seling into undeigraduate
AYUSH Courses i.e., BAMS & BHMS, for academic year /OZ+_2OZS, under A,
category competent Authority euota for next phase of counsering, penQing
disposal of writ petition
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THE HON'BLE THE CHIEF TUSTICEAIOKARADHE

AND

THE HON'BLE SRI IUSTICE I.SREENIVAS RAO

Writ Petition o.30547 of2024

ORDER, /Per tbe Hon'bh the Chiel Iu irc Atok Aradhet

Mr. L.Ram Singh, leamed counsel represents Mr. Abdul

Sageer, learned coulrsel for the petitioners

Mr. G. Ravi, Iearned counsel representing

Mr. A. Prabhakar Rao, learned Standing Counsel for I(aloji

Narayana Rao University of Health Sciences (rereinafter

referred to as 'the University) appears for respondent No.2.

2. lfith the coflsent of the parties, the writ petition is heard

fi"uh.

3. In this writ petition, the petitioner iftter alia seeks a

direction to tespondent No.2 to accept the representation

dated 25.10.2024 submitted by the petitioner and permit the

petitioner to opt for next phase of counseling for admission

into Under Graduate AYUSH courses 2.a., BAMS & BHMS for

the academic year 2024-25.
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4 Learnec counsel for the petitioner submits that petirioner

has appeared in NEET (UG) 2024 and obtained an All India

Rank of 814(t54. The petirioner has applied for 'A' category

but inadvertently could not upload bona fde certificates fiom

classes 9'h to I 2h and her name was listed in ine)igrbility list. It

is further sub,mitted that with regard to tire grievance of the

petrtioner, tl-rc petitioner has submitted representation

dated 25.10.2024. It is also submitted rhat the rrforesaid

representation failed to evoke any response and the writ

petition be disposed of with the direction to respondent No.2

to decide the lepresentation by a speaking order.

5. On the other hand, learned Standing Counsel for

respondent No.2 submits r_hat suitable action on the aforesaid

representation shall be taken by respondent No.2

6 In view of the afotesaid submission and in the peculiar

facts of the c:ase, the Writ Petition is disposed of with the



3

direction to respondent No.2 University to decide the

representation submitted by the petitioner by a speaking order

within three days from today. It is made clear that this Court

has not expressed any opinion on the merits of the matter.

Miscel-laneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

To,
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'l . The Principal Secretary, lvledical and Health Family welfare Department, The
State of Telangana, Secretariat Buildings, Hydera5ad

2. The Registrar, Kaloji Nararayana Rab Univeisity of Health Sciences,
Warangal.

3 One CC to SRI ABDUL SAGEER, Advocate [OPUC]4. One CC to SRI A. PRABHAKAR RAO, SC FOR KNRUHS IOPUCIS Two CCs to GP FOR MEDICAL, HEALTH & FW, High Couh for th'e State of
Telangana [OUT]

6. Two CD Copies
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CC TODAY
HIGH COURT

DATED:30 t1012024
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ORDER

WP.No.30547 ot 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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